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: The order dated 13.7.85 whereby the applicant
u‘*ﬂ“- was given @& minor pupishment was received by him on
e

13.8.85. 0On 14,9.85 he preferred an appeal which was Yy =
dismissed as barred by limitaticn. On 13.9.86, the

review application given by him was rejected, The orders

of the appellats authority and the reviewing authority

are being impugned in the present application, A

S

Anm appeal had to be preferred within a period

of 45 days from the date of the receipt. of the order,
therefore the appeal had been filed well within time,
The appellate authority, therefore, committed a patent
grdex error of lquw while dismissing the appeal as
barred by time. Reviewing autnority committed the

b
!\7 same mistake uhila&hnlding the order of the appellate

s

Quthoriity, Both the orders are, therefura, not

sustainable, ‘ _ . 5

- ‘-._ pel

There is no force in the contention of the Counsel

for the respondents that the aeglaéﬁﬁégmqsﬁmgﬁgﬁﬁﬂﬂgj
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Tribunal at belated stage. This application (BBZ/BZ}I
wasfR filed on 15-1Q,B?, therefore it was filed withip
time,

This dpplication succeeds and is allowed. The

orders of the appellate authority and the reviewing

authority are qﬁaahad. The appellats authority shall
treat the appeal as having been filed within time, It
shall dispose of the same on merits and in accordancs
with law. It shall do so within a period of 6 wseks
Y wkkxkX from tha‘:acaipt-bf-a certified copy of this

order from the applicant, The applicant ispermitted

-

to transmit acertified copy of thisorder to the appallataaf_

—

iuthﬂrity under register post.

A copy of tﬁéglﬁrdar may be given to the Counsel
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